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the unit. Mis PDIL have, after end to end 
survey, sugested capital additions/improve-
ments/debottlenccking. and rel10vating 
schemes which are being implemented. 
Industrial relations problems are regulady 
discussed with recognised and registered 
unions. 

[English] 

Modification of 'aws relating 
to .arious religions 

3164. SHRI CHITTA MAHATA: Will 
the Minister of LAW AND JUSTICE 
be pleased to sta te ~ 

(a) whether Government aTe considering 
to modify the Jaws relating to various reli-
gions in the country; and 

(b) if so, the details thereof and the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARADWAJ) : (a) No sir. 

(b) Does not arise. 

Lossel saff'ered by drug manufacturing 
companies due to dhersification 

3165. SHRI BALASAHEB VIKHE 
PATIL : Will the Minister of CHEMICALS 
AND FERTILIZERS be pleased to state: 

(a) whether some of the important drug 
manufacturing companies have been compelled 
to diversify as they are sustaining heavy 
loses on their pharmaceutical products; 

(b) whether as a result of this, the pro-
duction of important drugs in the country has 
suffered; and 

(c) whether Government propose to 
undertake an indeptb study of the financial 
problems of these companies sO that they are 
not forced to diversify and people do not 
suffer due to lack of essential drugs? 

THE MINISTER OF CHEMICALS AND 
FERTILIZERS AND INDUSTRY AND 
COMPANY AFFAIRS (SHRI VEERENDRA 
PATIL) : (a) Diversification, if any, is as a 
result of the corporate policy oftbe individual 
(:ompaoies. 

(b) No, Sir. 

(c) Does not arise. 

Import of Pressure Regulaton from Danlsla 
Firm 

3166. PROF. RAM KRISHNA MORE: 
Will the Minister of PETROLEUM be pleased 
to state: 

(a) whether Indian Oil Corporation has 
deci ded to import pressure regulators from a 
Danish firm; and 

(b) if so, the reasons thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): (a) Yes, 
Sir. 

(b) In the context of the conversion of 
LPG cylinders from the system of 'F' type 
valves and pressure regulators to the self ~ 
closing system, for meeting the shortfal1 in 
the indigenous availability of pressure regu-
lators and with a view to standardising the 
design, pressure re&ulators and free technology 
are being imported from Denmark· 

Setting up of Aut01lUltic Telephone 
Excbange in Tlrupati 

3167. SHRI CHINTA MOHAN : Wilt 
the Minister of COMMUN1CATIONS be 
plca5ed to state : 

(a) whether there are microwave system 
failures at Tirupati; 

(b) if so, the corrective steps proposed; 

(c) whether there is any proposal to start 
an automatic trunk telephone exhange at 
Tirupati; 

(d) whether foundation stones for this 
trunk exchange was laid by the present Prime 
Minister; and 

(e) whether there has been inordinate 
delay in setlin» up tbe exchange ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIW AS MIRDHA) : (a) There 
bas been no equipment failure in the recent 
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past. However, on occauJIJ\I, .Ylt.-. "'5 
sh0wD failure cue tu proopaption 
conditions~ 

(b) Low BOite fro.u..end ~lI1\plifiers have 
be~ ordered for improvin& tbe perfO~Dce 
of the syMom durina adverse propaptioD 
cODdition~ 

(c) No, Sir. 

(d) FouDdatioD stone was laid by im-i 
RajlV Gaac.Uti f{)r budding for local exchanae 
(and not truJ;lk automatic excbaoae) .. 

(e) No, Sir. The butldllll construction 
is expected to start ihortly. The iD$tallation 
cf exchaOBc equIPment is likely to commence 
in 1986·87 .. 

IAwerigg of Voting Age for Elections 

3168. SHRl T. BASHEER; WIH the 
MiOlster of LA W AND JUSTICE be pleased 
to state ~ 

(a) w.bttb~ &O.me. of tl;le. States have 
lowered the voljQl aae to 18 years for tbe 
purpose of local bodies ejections; 

(b) if so, whictl are these St.at~s; 

(c) whether Government propose to 
lower the votilll age to 18 years; and 

(d) if s~ the details in this reaard ? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARADWAJ): (a) and 
(b)~ According to information obtained from 
all the State Govemmets~ in connection wi th 
fulfilment of an assurance in respect of Lok 
Sabha Un-Starred Question No. 3863 dated 
20th March.. 1984 only eleven State Govern-
ments have reduoed the voting age to 18 
year4i for election to Local Bod.es!Panchayat! 
Municipalities ctc. A Statement showing the 
names of these State is attached. 

Ie) and (d)... There is no such pro~al 
under consjderation of tae Government at 
prescnt~ 

Statement 

1. 

Slaftmenl sli'oll'ing the "am~ of the States )i'"e" 'rave redlfCed the age of voting for 
elections to Local Bodie~ Panchayat / Municipalities etc. 

Name of the State. 

Andhra Pradesh. 

------_ .. _------
Age reduced for electrons to Pnchayat 
and Mumcipal Bodies. 

---~-__..---- - - ~ 

'LocaJ .~ai~s. 

2. Madhya Pradesh. Local Bodies.. 

3. 

4. 

5 

(, 

7. 

8. 

9. 

10. 

II. 

Tamil Nadu. 

Katnataka. 

Himachal Pradesh. 

Tripura. 

West Bengal. 

Uttar Pradesh. 

Gujarat. 

Bihar. 

Kerala. 

Local Bodies. 

l.ocal Bodies... 

Local Bodies. 

Municipality. 

Municipalities and CalCUtta Cdtpora .. 
,tion. 

Urban Local Bod'its.. 

;Panchaya ts. 

"ancbaya ts. 

(M unicipalities/Corporation:,.) . Loca~ 

Bodies. 




